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IN 1HE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERBBAD BENCH 2

AT HYDERABAD
OB, 1157/97

Between
‘P. Mallesham
. .‘afﬁ' ‘— ot i". *

" 1, Commander Works Engr.
Mudfort, Secunderabad

" ‘2. chief Engineer
Hyderabad Zoné
MES. Secunderabad

" 3, arrison Engr.
- MES, North- . -
Secunderabad

.y

_Counsel for -the applicant . -

‘Gounsed for ine rasponents

.coa.rm

| HON. MR. R.' RANGARAJAN. MEMBER{ADMN.} ,

t R,

Adt.3=9=97

¢ Applicant

3 Réspondents

Venkat:eSWara Rao
Advoca t:e

oy N.R. Devaraj

8r. QGSC

HON. MR.. B.S. JAI ?Aamzsawm.- MEMBER (JUDL. )

]
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OA1157/97 ,: dated : 3-9¥97’

Judgement
‘Oral order(per Hon, Mr. R. Rangarajanf .Member {Admn.)

Heard Sri K. Venkateswara Réo for the applieané‘and
Sir N.R. Devaraj for the respondents,
1, The applicant was dismissed from setvice by order No,
158/7 56/E xc dated 30-6-1997 (Annexure -X). The applicam;
submiga that therc ate lot of technical irregularities com=
mitteaiby.ghe rQSpondenté in ;ssue of Ehe‘dismissal érder,
First of all he states that the Principles of Natu#al Justice

~1s not followed, in that the necessary documents on which the -

charges were framed were not supplied ‘to him, Secondly; the
learned eounsél for the applicant gubmits that no'ptoper
enqﬁtry was conducted., The enquiry'has to:he_conducted'in' o
gccordance with the rule’i4 of the CCS(CCA)Rules, Inspete of
that the enquiry was conductad under Rule 18 of the ccS(ccAY
Rules, . Hence the applicant submits that it is a fit case to
be considered by thia Rribunal without asking the applicant to
avail the alternattve remedies available to him by £111ng an
appeal to the appellata authority,

2. This OA is filed for setting aside the 1mpugned dismissal
order No.158/756 /EIC dated 30-6-97 (Annexure-I) 1ssued by

Commander Works Engineers (Rl herein) by holding the same as

 arbitrary, ‘illegal, violative of Ccé(OCA)Rums. 1965 and
Articles 14 and 16 of the COnStitution of India and principles-

’of Natural Justice and for a consequential direction to

reiristate him in service,
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4.  The contentions made in this OA. are to be consigered

. by the appellate authority who is a quasi judicial suthority.
Me_have no doubt in our mind that the quasi judicial sutho-

rity will consider all his contentions fully dhile.dispdsing
of his appesl. Though the Bench can decide this OA, even

‘though the applicent has not avalled the altarnative remedies

avaiable, we feel that the applicant will get a quick relief
by appealing against the orders of the dismissal &0 the

appellate authority. - To further assist the applicant we "also

i feel that a time bound schedule may be given in. this case for

disposal of his appeal. ) |

5. Iin view of the above. the applicant if so advised may
file a detailed agppeal to thg,appeIlétgﬁautho:ity,inc;uding
all the available cOnbentibns tO'hiEfwiEhiﬂ 8gpéri°d of one
month from the date of receipt-of & copy of Ehe_judgement.

If such an appeal is received;ﬁy the concerned appellate
authority then thet appellate authOripy should dispose of the
appeal in gccordance with law giving a détailed speaking
order on the contentions raised by him within a period of two
monihs from the date of receipt of that appeal without going
into the question of limitation if any,

6., ‘The OA is 6rdered accordingly at the admission stage

pa—

itself, No costs.

. (R. Rangarajan)

e (Fudl.) + " Hember (Admn)
2,247 Dated : Sept. 3, 97. ﬁﬂf”/tz,
Dictated in Open Court oLt ch
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Copy tOte

1. The Commender Works Engineer, Mudfort Bemnéembné.

2, ?he Chief RFngineer , Hyderabad Zone , MEs , Secunderabad.
3. The carrison Engineer .'ms. Horth Secundersbad.

4, One copy to ar. K., Venkatesware Reao Advic.te, CAT, Hgé
5, One Copy to Mr. Mr. N.R, --mVaraj. Sy. CGEL, GAT.&!Y&.
' §. One Cory to The D.R.(A). |

7. Ona Duplicate COpy.
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